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 Heard the learned counsel for the petitioner, 

learned Assistant Government Pleader for Revenue 

and the learned Assistant Government Pleader for 

Home representing the concerned respondents.  

 The main grievance of the petitioner in the 

present case is that though time is available for 

submitting the objections to the Show-cause notice 

dated 26.03.2021 and appear before the Joint 

Collector, the 4th respondent taking the aid of the 

police personnel, highhandedly started demolition of 

the petitioner’s property and the same is illegal, 

arbitrary and violative of principles of natural justice.  

 As seen from the material on record, the 

petitioner had time till 03.04.2021 for appearing 

before the Joint Collector, in connection with the 

enquiry about the cancellation of the house site patta 

pursuant to the said notice. Initiation of action as 

alleged in the Writ Petition in the meanwhile, prima 

facie is unwarranted.  

 In view of the same, there shall be an interim 

direction as prayed for.  

 Respondents 4 and 5 shall file counter 

affidavits by duly explaining the circumstances, under 

which they have resorted to high handed action of 

demolition within a week from today, failing which the 

Respondents 4 and 5 shall appear before this Court 

and explain the reasons for not filing the counter 

affidavits within stipulated time.  

 List the matter on 12.04.2021 in the “Motion 

List”. 
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